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O R D E R 

 

06.03.2018   The Registry has brought to our notice the typographical error 

in the order dated 9th February, 2018.  In the 5th line from the top and in the 2nd 

line from the bottom of the first page of the order dated 9th February, 2018, the 

word “Adjudicating Authority, (Ahmedabad Bench)” has been wrongly typed in 

place of “Adjudicating Authority, (Allahabad Bench)”.  Similarly, in the second 

paragraph of the second page the name of the Resolution Professional has been 

wrongly typed as “Mr. Mukesh Prasad” in place of “Mr. Mukesh Mohan”.  It is 

accordingly, ordered that in place of “Adjudicating Authority (Ahmedabad 

Bench)” it should be read as “Adjudicating Authority (Allahabad Bench)” and 

similarly the name of the Resolution Professional be read as “Mr. Mukesh 

Mohan” in place of “Mr. Mukesh Prasad” in the pages aforesaid. 
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The order dated 9th February, 2018 stands modified to the extent above. 

The Registry is directed to make necessary corrections.  The corrected order 

be forwarded to the Adjudicating Authority, Allahabad Bench, Allahabad and 

a copy each of the corrected order be forwarded to the parties free of cost. 

 

 

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 
 
 

[ Justice Bansi Lal Bhat ] 
 Member (Judicial) 

 

 
 

 
 

/ns/uk 
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